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HON'BLE SHRl JUSTiCS V.S.AGGAI4WAL. CHAJIIMA3J
HON'BLE SHRl S.A.SLNGH, MEMBERCA)

S.D.Khai-e

1.9, Btjivedere Ap;irtmenr, 10'^'Floor,
Breach Caiidy, Biiula Bhai Desai Jload,
Munibai.

(By Advocate; Stifi Rilesh Agg-cu-wal)
.. .Applicant.

V ersiis

1. Union ofIndia through
llic Secretary
Ministry ofHome Mfairs,

^ North Biock, New Delhi-110001.
2. Rajeev Ray,

Deputy Secretary to the GovS. of Irsdia,
New Delhi.

3. A.K.Singh,
Chaiirnan, Ceiilral Boaix! of Excise & Cuhtoras,
North Block New Delhi.

y 4. Sr. S.K.Bhai-dwsj,
Member, (P&A), Ceutnil Boftid of Excise cc Castoins-
North Block, NewDelJii.

5. Sri A.G.Ubale,
Addi. Commissioner,
Central Excise, Mumbai Zoiie-L

.. .,R.es])oridcTits.
QRDE31 (QRAI.)

*9 By Shri V.S.Aggarvval, Chairman

Learned counsel for applicant slaiea thai since no order adverse to the applicsiit

has been passed aiid only a show cause notice has been issued, as for the present, he does

not press the present application and would talce recourse under the law subsequently if

the need ai"ises. Allowed as prayed.

Subject to aforesaid, dismissed as withdravra.

'(S.A.Singh)
Member (A)
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